@w) Needto mupply pure drinking weter
to villages in Haryana, affected by
clusure of Bhukca Cana)
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(vii) Decmand for allowing (hose dis
abled persons to import cars and
avail themselves of exemption from
customs duty who had applied for
such cars within the time limit

SHRI BHIM SINGH (Jhupjhunu) : I
draw the attention of the Government of
India to Notification Nos, 12-1TC (PN)/83
dated 18-4-1983 and 152/83.Customs
dated 25-5-83 exempting customs duty on
import of car by a disabled person,
Many disabled persons have applied for
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mmporting of cars under these motifice
tions, But,  there were severaf difficulties
such a8 mettical check up where one has
to wait for long for medicak certificate,
to open letier of credil, the problems of
the menufacturers, time taken for filling
the appropriate gadgets, etc  The noti-
fcation had put & deadling of 304-84 to
presem the applications.

My submission is tha? thost wic' had
applied within the ¥ime limit bul the cars
bad not armved 1ill that daic they may be
aRowed to import the curs and get the
sxemplion.,

@iid) Need for purity iv fr satacies of
showroom werkers of NTC in Tamil
Nadu with those weorlung in Patne

{Bibar)

DR, A KALANIDHI (Madras Cer-
fral) : Ow of 20,600 workers of NTC
of Tamil Nadu and Pondicherry only sbout
300 are employed in the show rooms,
These show reom workers are being pid
a2 consolidsted smlary  with ad hoc in-
crease pow and them. There is no time
scale of pay to thess workers =3 is being
given to the show room workers of NTC
of Patna Division, At a time when we
are demanding the taking over of B&C
Mills at Madras by the Central Govern-
memt under the control of NTC or other
similar organkastion fer its fwture running,
the NTC of Tamii Nedu is not iaking
eflective  steps to sofve the genwine
grievances of its workers, Government
as d model employer should show the
way to the private emterprises. Paying
a consolidsted salary to any worker in
a welfare staic of ours, runs comirary 1o
the exapectation of our Constimtion
makers. In the gcircumstances, I request
the hon. Minister, through you, Sir, to
take the initiative in right earnest to
stody the just demands of the workers
of NTC of Tamil Nadu and Pondicherry
employed in the show rooms and setile
them amicably, granting them a time scale
of pay,

AUGUST §, 1984

Moutrers under Rule 7 49D

#ix) Need for prebe inte the aceident i
Kachchi Balihari Celliery wundec
BCCL io Dhanbad.

SHRE A K. ROY (Dhanbad) : The
situation in the ctalbelt is deteriorating.
m aN respects from production te safety,
Recert accidend in Kachchi  Balibard
colliery under BCCL in Dhaobad, in
whiclr one miner lost his life due to
sudden flooding eof the mine, is an alarm-
mg pointer zbout the extent of negligence
of the management,

*

The accident rook plece some 350 ft.
Below the sweface o July 30 at 51 A M,
when the water accumuissed st the higher
kvel floeded the mine below after the
BMasting, caused 1o loosen coal, broke the
BDarriecr hoMing the wates., The minors
amicipated she accidemt and were alers
and so al, exceps one, covld save their
Kves afier susiaining injuries, In this
particular ease, the workers were practi-
ewlly forced 0 work n thay place of
duoger umder the shrest of discipkmary
acliom mow in vogue in BCCL wonder
ESMA afier they had poined owt danger
0 their supervisors who hemseives lefs
the spot aficvr cauwsing she blasting. It
wok fowr days t® pump out water snd
recover the deash bodies. The Direstor
General, Mince Safctly has taken a sorious
view of such criminal ncglect of safety
duty of Ihe management,

Even otherwise the accidents in Coal
India Ltd. are on the increase. In 1981,
some 142 miners died in accident and 921
got mjured. The number mcreased in
1932 10 148 dead and 1208 injured, Ip
1983, there were 1283 (atal accidents result-
ing o the death of 158 minors, What is
more alarming is the recurrence of acci-
dents due 10 fooding by waser sccumuliated
in closcd mines amd cavities st different
levels aboul which the colliery manage-
ments have no koowiedgs. The sumber
s sometimes mercifully less as st that
moment the miners were either alert of
were not there in large numbers, but if
the mining authorities remain in the dark
about the accumulation of water at
different levels in the absence of depend-
able underground survey maps, 8oyday



